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:- 

Ho'b1e Mr.Justice K.S.Puttaswamy, 	Vice-Chairman 
And 

Hon'ble Mr.L H.A.Rego, 	 .. Meinber(A). 

APPLICATIONS NUMBERS 391 TO 414 OF 1988 

~E.V.GODinatha Rao,  
4ged 49 years, 
Son of late E.Veñkoba Rao. 

1V.S.Krishna Murthy, 
4ged 55 years, 
Slo C.N.Srinivasajah, 

43.V.Narayana, 
Aged 47 years, 
Slo late B.L.Venkatadasappa, 
Abdurrouf Shaikh, 
Aged 48 years, 
§/o Muhammad Budan Shaikh, 

c..R.Panduranga, 
4ged 46 years, 
5/0 late G.Ramaiah, 

6.. K.S.Vaidyeswar, 
Aged 43 years, 
Slo K,V.Subba Rao, 

7. K.S.Chit.prakash, 
Aged 41 years., 
Sb late K.Shamanna. 

A.C.Ramkumar, 
Aged 46 years, 
SL/o A.K.Chandra Sekaran. 

C.M.Premananda Rao, 
Aged 51. years, 
SYo C.Mannaji Rao, 

N.R.Madan Kuniar, 
Aged about 45 years, 
Slo late N.Rama Setty. 

SKrishna Murthy, 
Aged 53 years, 
Sfo late R.Sampangappa. 

L.Viswanath, 
Aged45 years, 
S/, o Lakshminarasimha Sastry. 
S.Chandrasekharajah, 
Aged 45 years, 

.. 	

late A.Siddappa. 

4. 	 . 14.• -mc.ii.iv. Sreet 	. 	 . 

Aged 54 years, 	 .. 	 . 	 .. 

W/o R.Vjswanathan. 	 .. Applicants 	.. 

	

(Contd...) 	.... 
L 	 . 	 .. 	 -.-. 	 .1•! 
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15. P.S.SriPathY. 
Aged 57 yearS. 
Slo late P.SrinivaSa Rao. 

16, N.R.Seeth88m, 
Aged 50 years 
sl o  M.RangaSWamY. 

M.V.Susheela, 
Aged 42 years 
W/o G.N.KrishflasWamY. 

Smt. M.S.Sulnithra, 
Aged 47 years. 
W/o A.S.NagaSharma. 

Dasa Setty. 
Aged 47 years. 
Slo late Venkapa Setty. 

Kumari N.Kasturi. 
Aged 51 yearS. 
D/o late S.Narasoji Rao. 

21 Smt.Bhanumathi Rainasubbu, 
Aged 40 yCars. 
Wife of T.K.RaI'naSUbbu, 

Srnt. M.Muddamflla, 
Aged 43 years. 
W/o Seetharamaiah. 

23. Kumari Y.Vasarjtha, 
Aged 43 years. 
Daugher of Sri Y.S.Narasifllhaiah 

Smt.C.K.Shafltha, 
Aged 49 years. 
Wife of M.N.Rarna Rao. 	

.. Applicants. 

Applicants 1 to 24 are working as 
Senior Accountants in the office of the 
Accountant General (A & E) Karnataka, 
BangalOrel) 

(By Sri S.K.SrinivaSafl,4dvocate) 

V. 

The Accountant General, 
(Accounts and Entitlements) 
Karnataka, Bangalorel. 

The Comptroller and Auditor 
General of India, 
No.10, Bhadur Shah Zafar Marg, 
NEW DELHI-2. 
The Government of India, 
by the Secretary, 
Ministry of Finance, 
(Department of Expenditure) 
NEW DELHI-lb 001. 	

.. Respondents. 

(By Sri M.Vasudeva Rao,'Standiflg C?unsel) 



••. 

These applications having come up for hearing 
this day. •l'ice-Chairman made the following: 

ORDER 

We have heard Sri S.K.Srinivasan, learned counsel 

for the applicants and Sri !1.Vasudcva Rao. learned 

Additional Central Government Standing Counsel appear- 

.ing for the respondents. 	 . 	 h 

The facts and circumstances and the, question 

that arise for determination in these cases are similar 

to those in NANJUNDASWAMY AND OTHERS v. . ACCOUNTANT 

GENERAL AND OTHERS [A.No,1327 to 1332 of 1986 decided 

on 7/8-7-1987 since reported in 1987(3) SLJ (CAT) 

5311. 	The distinction and difference if, any sought 

to be made by the respondents has also been rejected 

by us in THE ACCOUNTANT GENERAL AND OTHERS v. 

SMT.VASANTHA AND OTHERS (R.A.No.29 to 45 of 1988 dated 

25th Karch,1988) 

For the self same reasons stated in Nanjunda-

swamy's and Smt. Vasanthas cases, the claim of the 

present applicants for revision of their pay scales 

with effect from 1-1-1986 instead of 1-4-1987 as sanc-

tioned by Government merits consideration and, there-

fore, we uphold the same on the principle'de similibus 

idem 	Judicium in like cases the ordéris the same. 

in the light of the 'foregoing, we make the 

following orders:  

(1 We 'declare that the applicants are ' 
entitled to the benefits of revisibn 
of pay scales as sanctioned by Govern- 
ment of India in their order dated 	.:. 
12-6-1987 with effect from 1-1-1986. 
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(2) We direct the respondents to fix'  the 
pay of the applicants in the said revi-
sed pay scale in accordance with the 
instructions contained in the aforesaid 
order dated 12-6-1987 of the Government 
of India, with effect from 1-1-1986 
and extend to them all consequential 
benefits from that date expeditiously 
and in any Case not later than three 
months from the date of receipt of 
this order. 

- 

5. Applications are allowed in the above terms. But, 

in the circumstances of the cases, we direct the par- 

ties to bear their own costs, 

VIC?=CJJAlTi,% 4f.L 
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I- 

MEMBER(4)' 

 



. 	 REGISTERE0 	- 	• - 

IRAL ADMINISTRATIVE TRIBI.EAL 
BANGALORE BENCH 

Commercial CompleX(BDA) 
Indiranager 
Bangalore - 560 038 

Dated * 1 

APPLICATION NO 

lil.P. NO. 

pplicant 

Shri E.V. Gopinatha Rao & 23 Ore 

To 

1. Shri E.V. Gopinatha Rao 

Shri N.S. Krishnfl Murthy 

Shri B.V. Narayana 

4. Shri Abdurrouf St1iaikh 

S. ShriG.R. Panduranga 

6. Shri K.S. Vaidye8war 

Shri K.S. Chitprakaeh 

Shri A.C. Ramkumar 

Shri C.M. Preman3nda Rao 

10. Shri N.R. Madan Kumar 

II, Shri S. Krishna Murthy 

12. Shri L. Viehwan4h  

391 to 414 	 _/se(r) 

Respondent 

V/s 	The AG (A&, Karnataka, Bangalore & 2 Ore 

Set Bhanumathi Rainasubbu 

Set M. Muddaimna 

Kum Y. Vasantha 

Set C.K. Shantha 

(Si Nos. .1 to 24 - 

Senior Accountants 
Office of the Accountant General (A&E) 
Karnataka 
Bangalore - 560 001 ) 

Shri S.K. Sriniveaafl 
Advocate 
35 (Above Hotel Swagath) 
1st Main, Gandhinag8t 
Bangalore - 560 009 

13, Shri S. ChandrasOkhal 

U. Set B.N. Sree 

 Shri P.S. Sripathy 

 Shri M.R. Seetharam 

 Set M.V. Sueheela 

IS. Set  M.S. Sumithia 

iah 	26. The Accountant General 
(Accounts & Entitlements) 
Karnataka 
Bangalore'-  560 001 

27, The Comptroller & Auditor General of India 
No. 10, Bhadur Shah Zafar Marg 
New tlhi - 110 002 

19. Shri Dasa Setty 	 28, The Secretary 
Ministry of Finance 

20., Kum N. Kasturi 	 . 	. 	of Exoenditure) - 	 - 

ORDER 	
New Delhi - 110 001 

I enclosed herewith the copy of 

inal in the above said applicatipW on 	
30388 

- 

Rao  

nCouneai

001  

\(/c 

(j uo ic IA L) 	 J 
C- 

Sutject : 

Please r.n 

passed by this Trib 

29, Shri M. Vasudei 
Central Govt. 5 
High Court BuLl 
Bangalore - 561 

bcve 
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(Contd..) 
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0  - 	 CENTRAL ADMINISTRATIVE TRIBUNALsBANGALORE 

DATED THIS THE 30TH DAY OF MARCH.1988. 

PRESENT: 

Hon'ble Mr.Justice K.S.Puttaswamy. 	Vice-Chairman 
And: 

Hon'ble Mr.LH.A.Rego. 	 .. Metnber(A). 

APPL) 

L 

C 

1 

1 
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.V.Copinatha Rao, 
ged 49 years, 
on of late E.Venkoba Rao. 

t.S.Krishna Murthy, 
.ged 55 years, 
/o C.N.Srinivasaiah, 

.V.Narayana, 
Iged 47 years, 
/o late B.L.Venkatadasippa, 

Lbdurrouf Shaikh, 
ged 48 years, 
/o Muhammad Budan Shaikh, 

;.R.Pandurange, 
ged 46 years, 
/o late G.Ramaiah, 

.S. Vaidyeswar, 
lged 43 years. 
/o K.V.Subba Rao, 

(.S.Chitprakash. 
lged 41 years, 
/o late K.Shamanna. 

C. Ramkumar, 
Aged 46 years, 
9/o A.K.Chandra Sekaran. 

.M.Premananda Rao, 
4ged 51 years, 
91° C.Mannaji Rao, 

V.R.frjadan Kurnar, 
4ged about 45 years, 
Slo late N.Rama Setty. 

S.Krishna Hurthy, 
Aged 53 years, 
Slo late R.Sarnpangappa. 

L. Viswanath, 
Aged 45 years. 
Slo Lakshminarasimha Sastry. 

S.Chandrasekharaiah, 
Aged 45 years, 
S/olate A.Siddappa. 

Smt.B.N. Sree, 
Aged 54 years, 
W/o R.Viswanathan. 

CATIONS NUMBERS 391 TO 414 OF 1988 
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P.S.Sripathy, 
Aged 57 years, 
Slo late P.Srinivasa Rao. 

M.R.Seethararn. 
Aged 50 years, 
Slo M.Rengaswamy. 

M.V.Susheela, 
Aged 42 years, 
W/o G.N.Krishnaswamy. 

Smt. 11.S.Surnithra, 
Aged 47 years, 
W/o A.S.Nagasharma. 

Dasa Setty, 
Aged 47 years, 
Slo late l'enkapa Setty. 

Kurnari N.Kasturi, 
Aged 51 years, 
D/o late S.Narasoji Rao. 

21 Smt.Bhanurnathi Rernasubbu, 
Aged 40 years, 
Wife of T.K.Ramasubbu, 

Sint. M.Muddamma, 
Aged 43 years, 
W/o Seetharamaiah. 

Kumari Y.Vasantha, 
Aged 43 years, 
Daugher of Sri Y.S.Narasirnhaiah 

Smt.C.K.Shantha, 
Aged 49 years, 
;'ife of M.N.Rama Rao. Applicants. 

Applicants 1 to 24 are working as 
Senior Accountants in the office of the 
Accountant General (A & E) Karnataka, 
Bangalore-1) 

(By Sri S.K.Srinivasan.Advocate) 

The Accountant General, 
(Accounts and Entitlements) 
Karnataka, Bangalore-1. 

The Comptroller and Auditor 
General of India, 
No.10, Bhadur Shah Zafar Marg, 
NEW DELHI-2. 

The Government of India, 
by the Secretary, 

fl Ministry of Finance, 
/1 	(Department of Expenditure) 

NEW DELHI-110 001. 	 .. Respondents. 

(By Sri i'1.Vasudeva Rao,Standing Counsel) 



••. :;•..; 
... 	...... 

plicatiónshaving comep for:hear1ng 
e-Chairman made the followings 

ORDER 	 .. 	
• 

We have heard Sri S.K.Srinivasan, learned counsel 

for the . applicants and Sri M.Vasudeve Rao, learned 

Additional Central Government Standing Counsel appear-

ing for the respondents. 

The facts and circumstances and the question 

that arise for determination in these cases are similar 

to those in NANJUNDASWAMY AND OTHERS v. ACCOIJ'ANT 

GENERAL AND OTHERS [A.No.1327 to 1332 of 1986 decided. 

on 7/8-7-1987 since reported in 1987(3) SLJ (CAT) 

5311. The distinction and difference if any sought 

to be made by the respondents has also been rejected 

by us in THE ACCOUNTANT GENERAL AND OTHERS v. 

SHTSVASANTHA AND OTHERS (R.A,No.29 to 45of 198 	ated 

25th Karch,1988) 

For the self same reasons stated in Nanjurida-

swamy's and Smt. Vasantha's cases, the claim of the 

present applicants for revision of their pay scales 

with effect from 1-1-19E6 instead of 1-4-1987 as sanc-

tioned by Government merits consideration and, there-

fore, we uphold the same on the principle desirnilibus 

iest judicium in like cases the order is the same. 

ir 

 
4*in the light of the foregoing, we make the 

11oving orders: 

(1) We declare that the applicants are 
entitled to the benefits of revision 
of pay scales as sanctioned by Govern-
ment of India in their order dated 
12-6-1987 witheffect from 1-1 -1986. 
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(2) We direct the respondents to fix the 

pay of the applicants in the said revi-
sed pay scale in accordance with the 
instructions contained in the aforesaid 
order dated 12-6-1987 of the Government 
of India,. with effect from 1-1-1986 
and extend to them all consequential 
benefits from that date expeditiously 
and in any Case not later than three 
rnonths from the date of receipt of 
this order. 

5. Applications are allowed in the above terms. But, 

in the circumstances of the cases, we direct the par- 

/ 

SAI 
UEMBER(AJ I 

ties to bear their own costs. 
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REGISTERED 

CEJTAL ADMINISTRATIVE TRI8LJAL 
•BANGALORE BENCH 

J 	 •. 
Commercial Complex (BOA) 
Indiranagar 

- 	 Bangalore - 560 038 

Dated : 9 AUG1988 

IA II IN APPLICTI0r'J NO.S 	391 to 4149  436 to 4561, 

526 to 546, 548 to 566 	591/88(F) 

Ap11oant(s) 	 ___ 

Shri E.tl. Gopinatha Rao & Ore 
To 

1. Or PLS. Nagaraja 
Advocate 
35 (Above Hotel Swàgath) 
tat Main, Gandhlnagar 
8angalore 

— 
566  009 

2, The Accountant General 
(Accounts & Entitlements) 
Karnatake 	I 
Bangalore— 560 001 

3. The Comptrollez & Auditor 
General of India 
No. 10, Bahadur Shah Zafar Marg 
New Delhi — iió 002 

V/s 

ResponcJent() 

The AG (A&E), Karnataka, Banqalore & 2 Ore 

The Secretary 
Ministry of Finance 
(Department of Expenditure) 
New Delhi — 110 001 

Shri M.S. Padinarajaiah 
Central Govt. Stng Counsel 
High Court &ilding 
Bangalore — 560 001 

Subject : SENDING COPIES OF ORDER PASED BY THE BENCH 	- 

Please Ifind enclosed herewith the copy of 

passed by this Tribunal in the above said application(s) on 	1-8-88 

tEXT'Y REGISTRAR 
(JUDIcIAL) 

Erc1 :As above  



(.V.. Gopiflatha Rso & Ore 

Or M.S. Nagaraja 

Date 	 Office 

1.8.1988 I 

V/B 	The AG (ME), Karnateka, 811ore & 2 Ore 

M.S. Padmarojaih 

Orders of Tribunal 
1 KSwJI1 

A No.391 to 414/88(1) C/w 
436 to 456/88(F) 
526 to 545/88(1) 
54B to 566/88(F) 
56 to 591/88(F) 

Orders an IA No.11 --application for 

extension of timet In all these cases 

the Respondents have sought for exten—

sion of time by another 45 days either 

- to obtain an orderof stay from the 

Supreme Court or to comply with the 

orders of this Tribunal. IA N8.II is 

opposed by the applicant. 

In IA No.11 the Respondents have 

acyt stated that they have taken 

effective stops tochallenge the orders 

and 	before the Supreme Court/until the 

matters are taken up and decided by the 

Supreme Court it is necessary for this 

Tribunal to extend the time at least by 

another 45 days. Shri M.S.Padmarajaiah, 

learned senior standing counsel appearing 

for the Respondents urges for the exten-

sion of time sought in these applications. 

Dr.PLS.Nagara—ja, learned counsel for the 

applicants opposes the application for 

extension of time. 

When the Respondents say that they 

have taken all the necessary affective 

steps for approaching the Supreme Court, 

it is only proper that we should grant a 

reasonable time to enable them either to 

obtain an order of stay from the Supreme 

Court or to comply with the orders of 

this Tribunal. We consider it proper to 

grant time by another 45 days from this 

day. 

In the light of our above discussion 

cS 	- 	we allow IA No.11 and extend time in all 

these cases till 15.9.1988. 
;  

-_ 

7- 	 CHAIRMAN 	 MEmBER (A) 

SANG 	 TRUE CO? 

- 

jEPU 	 (J)1 

CEr\TRAL ADM1NITPATIVc TfliLJU 

BANGALOFE 
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CENTRAL ADIIINISTRATIVE 	TRI131J1AL 

BANGALORE BENCH 

Commercial Complex (BOA) 
Indiranagar 	. 
Bangalore - 560 038.  

CON1tffiPT 

Dated: 

16 DEC1988• . 
. 

PETITION (CIVIL)APPLIcATI.ON NO 	 75 to 182. 	 as 
IN A.M. 391 to 4141, 436 to 4559  526 to 546, 545 to 566 &: 569 t-o51/88(F) 

W.P. NO.  

Applica(j Respondent(s) 

Shri E.V. Gopinatha Rao & Ore ::. 	V/s The AccountantGenerel(&&E), Karnataka, 

To . 	. 	
. Bangalore & 2 Ore 

1. 	Dr M.S.Nagaraja 4. 	The Secretary 
• Miniatry of finance 

35 (Above Hotel Swageth) (Department of Expenditure) 
1st Main, Gendhinagar . New Delhi - 110 001 

Bangalore 	.560 009 	. 	. 	. 
5. 	shi q•S•  Padmarajaiah 

2. 	The Accountant General 	 . Central Govt. Stng Couneel 
(Accounts & Enttlementa) . High. Court Building 
'Karnataka 	. . 	. Bangalore - 560 001 
Bangalore - 560 001 	 . 	. . 	. 	. 	 . 

3. 	The Comptroller & Auditor 
General of India . . 	 . 	. 	. 

No. 10, Bahadur Shah Zafar Marg . 	 .• 
New Delhi— 110 002 

Subject : 

Please fin 

passed by this Tribui 

End : As above 

SENDING COPIES OF ORDER PASSED BY THE BENCH 

enclosed herewith the copy of ORDER/k/*2xR$x 

al in the above said 	!Thr(s) on 	- .29-11-88 

SEcF,FIR•.' 

(JuDici) • 
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TRUE coPY. 

in the Central Administrative pege3 
Tribunal Bazigaore Bench, 

Bangalore 

1 	
/ 	 Contempt Petn.75 to 182/88. 

LV. Copinatha Rao & Ore 	 V/s 	The AG (A&E), Karnatakaj Bangelore & 2 Ore 

Order Sheet (contd) 

Or M.S. Negaraja 
	 M.S. Padmarajaiah 

Date 
	 ice Notes 

	 Orders of Tribunal 

KSP /LHAR, 29.11.88 

Pstitionere by Dr,N.S.Nagsrsj*. 

Reepondsits by Shri M.. 

Padmartis iah. 
Or.Nagalaja reports that the 

orders mide in ravour or the petitiSneFe 
have been i.pli.ented by making peymente 
that are legitimatelY due to them. 

In this view, these petitions 

no longer aarvivs for conidstti0fl. 

We, therefore. drep these 

contempt of court  proceedings as having 

became infrUCtUSUS. But in the 
cirimetWCs$ of tt* CSB we direct 
the parties to b.ar their QwM casts. 

(K.S.PUTTASWAPVr) '9 ' 	(Z.H.A.REYi 
VICE CHAIRMAN 	 rncMBER(A) 

29.11.88 	 29.11.88 1 

00 

ci*ri OF CERR 
t A0flT STTWE TRI8UNA 
&mmAL BELCH 
DGLOR 

I 



REGISTERED 

CENTRAL ADIIINISTRATIVE TRI8WAL 
BANGALORE BENCH 

Ii 
Commercial Complex (BOA) 
md iranagar 
Bangalore - 560 038 

Dated : 9 AUG1988 

IA II IN APPLICATION NO.S 

IIJ.P. NO. 

Applioantfsj. 

Shri E.V. GopinathaRao & Ore 

To 

391 to 414, 436 to 4561, 
526 to 546, 548 to 566 & 569 t 	591/88(F) 

Respondent(s) 

V/s 	The AG (A&c), Karnataka, Bangalore & 2 Ore 

1. Or M.S. Nagaraj 
Advocate 
35 (Above HotelSwagath) 
let Main, Gendhinagar 
Bangalore - 560 009 

2, The Accountant General 
(Aconts & Entitlements) 
Karnataka 
Bangalore - 560 001 

3. The Comptroller & Auditor 
General of India 
No, ID, Bahadur Shah Zafar Marg 
Now Delhi— 110, 002 

4. The Secretary 
Ministry of Finance 
(Department of Expenditure) 
New Delhi - 110 001 

5, Shri N.S. Padmarajaiah 
Central Govt. Stng Counsel 
High Court &iilding 
.Bangalore - 560 001 

Subject 	SENDING COPIES OF ORQER PASED BY THE BENCH 

Please 1ind enclosed herewith the copy of CRDER//MXRX 

passed by this Tribunal in the above said application(s) on 	1-8-88 

LXT'Y REGISTRAR 

Encl 	As above 
	 (JuDIcIAL) 
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/and 

The AG (AkE), Karnateka, 8'lore & 2 Ore 

M.S. Pmdmarajaiah 

Orders of Tribunal 
utnt.e ? 

A No.391 to 414/88(F) C/w 
436 to 456/88(F) 
526 to 546/88(F) 
548 to 566/88(F) 
569 to 591/88(1) 

Orders on IA No.11 — application for  
extension of time: In all these cases 

the Respondents have sought for exten—

sion of time by another 45 days either 

to obtain an orderof stay from the 

Supreme Court or to comply with the 

orders of this Tribunal. IA N6.II is 

opposed by the epplicant. 

In IA No.11 the Respondents have 

axkt stated that they have taken 

effective steps to challenge the orders 

before the Supreme Court/until the 

matters are taken up and decided by the 

Supreme Court it is necessary for this 

Tribunal to extend the time at least by 

another 45 days. Shri (1.S.Pidmarajaiah, 

learned senioi standing counsel appearing 

for the Respondents urges for the exten—

sion of time sought in these applications. 

Dr.M.S.Nagara—ja, learned counsel for the 

applicants opposes the application for 

extension of time. 

When the Respondents say that they 

have taken all the necessary effective 

steps 'for approaching the Supreme Court, 

it is only proper that we should grant a 

reasonable time to enable them either to 

obtain an order of stay from the Supreme 

Court or to comply with the orders of 

this Tribunal. We consider it proper to 

grent time by another 45 days from this 

dsy. 

/ 	. 	E.V.. Gopmatha Rso & Ore 
	

V/s 

Dr M.S. Nagar8a 

Date 	 Office Notes 

1.8.1988 I 

In the light of our ebove diocusrion 

we allow IA No.11 and extend time in all 

these cases till 15.9.1988. 

CHAIRMAN 	MEMBER (A) 

TRUE COPY 

EPUTY N8GASTRMI (J) 

CENTRAL ADMINISTRATIVE TRIBUNAL' ri~ 
BAN GAL OR E 



CENTRAL ADMINISTRATIVE' TRIBWAL 
BAI'JGALORE BENCH 

Commercial Complex (BOA) 
Indiranagar 
Bangalore - 560 038 

H 	 Dated: 

coNrEIqpT 	 16 DEC 1988 
PETITION (CIVIL)APPLIC:ATIUN NO 	- 	75 to 182. 	 Be/ 
IN A.M. 391 to 414, 436 to 456, 526 to 546,548 to 566 &: 559 to5 1/88(F) 

W. P.  

AppiioansJ 

Shri E.V. Gopinathe' Rao & Ore 

To 	 S 

1. Or P.S.Nagaraja 
Advocate 
35 (Above Hotel Staqeth). 
1st P'ain, GandhLnagar 

• Bangalore - 560 00 

2. The Accountant General 
(Accounts & Entitlements) 
Kax,nataka 
Bangalore - 566001 

3. The Comptroller;  & Auditor 
General of India 
No. 10, Bahadur Shah Zafar Iarg 
New Delhi - 1101002 

Respondent(s) 

V/s 	The Accountant General (*&E), Kerriataka, 
Bangalore & 2 Ore 

4, The Secretary 
linietry of Finance 
(Department of Expenditure) 
New Delhi - 110 001 

5. Shri PLS. Padmarajaiah 
Central Govt, Stng Couneel 
High. Court Building 
Bangalore - 560 001 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of 

passed by this Tribunal in the above said Thi(s) on 	29-11-88 

H 	SEC0 . 
R5 x 

Encl 	As above 	 S 	 S  S 	(JuDIcIAL) 



In the Central Administrative pege-3 
Tribunal Bangalore Bench, 

Barigalore 
/ 	 Contempt Petn.75 td' 182/88. 

E.V. Gopinatha Rao & Ore 	 V/s 	The AG (A&E), Karnstakaj Bangelore &2 Ore 

Order Sheet (contd) 

Dr N.S. Negaraja 	— 	 M.S. Padmarajaish 

Date 	 Office Notes 	 Orders of Tribunal 
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I 

KSP /LHAR: 29.11.88 

Petitisnere by Or.M.S.Wagersj$. 

Reepondinta by Shri MoS. 
Padmareaiah* 

or.Nagaraja reports thgt the 
orders seds in favour or the petitiwiere 
have been i.pli.oentsd by making payments 
that are 1giti.ate1Y due to th. 

In this view, these petitiona 
no longer survive for cansideratien. 

We, therefore, drip these 
contpt of csurt proceedings as having 
became infruothous. But In the 
citJMetWCS$ Of tPa cagsk we direct 
the parties to bsar their s cests. 

	

it 	
_ -If 	• 

(K.S.PUTTASWAfY) '9"  (LH.A.REifl 

VICE; CHAIRMAN 	 MEMB(R(A) 
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